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MR. DEPUTY-SPEAKER: Now, we will take up item no. 19 — further discussion on the Essential
Commodities (Amendment) Bill. The time allotted for this Bill is three hours. One hour and six minutes
had already been taken and the balance time available is one hour and 54 minutes.

Last time when the House was adjourned, Shri Mahatab was on his feet. He has already taken three
minutes. Now, I request him to continue his speech.

SHRI B. MAHTAB (CUTTACK): Thank you, Mr. Deputy-Speaker. 1 was deliberating on the Bill to
amend the Essential Commodities Act. I had mentioned that 11 items are being removed which were
already mentioned under Section 2(a) of the Essential Commodities Act but this Bill opts to retain seven
categories of goods.

This extraordinary list includes commodities like raw jute and jute textiles, cotton hank yarn,
foodstuffs, edible oilseeds and oils, fertilizers, drugs, petroleum products, seeds of vegetables, fruits, food
and fodder crops and jute. I fail to understand why jute goods, cotton yarn and edible oils are specified in
this new Schedule and deem it essential, and need to control and regulate their production, stocking,
transportation and trade. I see no reason for including vegetables and fruits in this list. What is worse is
that the Government retains the power to add more items to this Schedule. The power remains only with
the Union Government. That may be a silver lining. The Government should spell out at this stage itself
the logic for retaining many of the listed items in the new Schedule and the logic of adding such a Schedule
to the law.

It is worth recalling that a similar statute, meant to supplement the Essential Commodities Act is the
Prevention of Black-Marketing and Maintenance of Supplies of Essential Commodities Act, 1980, and it still exists
on the statute book. Also remaining in force are several Control Orders such as the Drug Price (Control) Order and
the mandatory use of jute bags for packing food grains and sugar.

16.19 hrs. (Shri Giridhar Gamang in the Chair)

We are aware that the Essential Commodities Act has undergone several amendments after it was
first enacted in 1955. Most of the initial changes to the law aimed at making its provisions more stringent
and hostile to trade.[R43]



It was long after the beginning of economic liberalization that the task was addressed for pruning
the list of essential items and liberalizing some of the draconian provisions of the law enabling, notably
the sweeping powers given to the enforcement agencies.

Many of the needless controls and curbs, and licensing requirements have also gradually been done
away with, generating hopes that the law would some day be scrapped.

The proposed amendments have blighted these hopes. Indeed, considering the liberalization of the
import-export regime and the growing competition in the domestic and global bazaar, measures like ECA
are out of place and counter productive.

[ would suggest, revisit the issue and drastically reduce its scope. The much better scope would be
to altogether scrap the ECA as well as its supplementary legislation Control Orders.

As this House is aware, the Essential Commodities Act, which allowed the Government to
impose various controls, is a legacy of the Licence Permit Raj. Theoretically, such controls allowed the
Government to control prices and obtain more equitable distribution of limited resources. In practice, they
only served to perpetuate shortages and stifted growth and development.

Our experience with industrial licensing bears this out. Once, controls were eased in the early
nineties, not only did shortages in cement, telephones and scooters disappeared, consumers also benefited
from competition. It induced lower prices and quality.

Sir, the hon. Minister is also the Minister for Agriculture. The control on agricultural commodities
were eased only in2002. These controls made farm returns unattractive, discouraged investments in agri
sector. But the context is vastly different today.

The country has come a long way from the food shortages of the Fifties. There is adequate local
production of most commodities and if not, the country has sufficient foreign exchange to meet the
shortages through imports.

[ am of the opinion that the market must be allowed to function. This calls for reforms in
Government procurement and easing of remaining controls by exhorting States to adopt the modal APMC
Act.

The physical market has to improve. Please allow agricultural produce to move quickly from
surplus to deficit regions. Trading system needs to be strengthened.

When the move to amend the Essential Commodities Act, 1955 was initiated, there was hope that it
would lead to further liberalization of the restrictive provisions of the original Statute. But the Amendment
Bill that the Government has got approved by the other House, the Upper House, that is, the Rajya Sabha
seeks to achieve something else. It actually makes it easier for the Government to declare any commodity
an essential item merely through a Notification. That the validity of such notifications will be limited to
six months, is no comfort because an extension of this period is also permissible.

In today’s context, the Essential Commodities Act needs to be viewed as wholly retrograde. What 1s
vitally needed is the removal of all unnecessary and redundant controls to permit the operation of market
forces.



Sir, the previous NDA Government had deleted several categories. The UPA Government had
been talking about further dilution of this law, till it was suddently accosted by the demand from the Chief
Ministers of Congress ruled States for more powers to tackle the menace of rising prices. [x4)

[ fail to understand how the prevention of Black-marketing and Maintenance of Supply of Essential
Commodities Act, 1980 has skipped the attention of these intelligent Chief Ministers, which exists in the
Statute Book which is a draconian law. This law empowers the State Governments to detain any person on
charges of unethical trade practices.

Such legal measures, besides being oppressive, leave ample scope for harassment and extortion.

Of course, unfair trade practices cannot, in any way, be disregarded but statutory measures,
unfriendly to trade, are equally untenable. It would, therefore, be worthwhile to revisit, if not rescind, this
dated law to make it more relevant.
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“The Essential Commodities Act, 1955 provides for the control of the production, supply and
distribution of essential commodities. Section 3 of the said Act empowers the Central
Government to control production, supply and distribution of essential commodities. It also
empowers the Central Government under clause (b) of Section 5 of the said Act to delegate
the powers to make orders or issue notifications under Section 3 to a State Government or an
officer or authority subordinate to a State Government. Consequently, several control orders
have been issued under the said Act.”
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“The said Conference recommended for constitution of a Standing Committee consisting of
Central Ministers-in-charge of Agriculture, Commerce and Industry, Finance, Consumer
Affairs, Food and Public Distribution, Rural Development and Deputy Chairman, Planning
Commission as also the Chief Ministers of the States of Andhra Pradesh, Karnataka, Orissa,
Assam, Uttar Pradesh, Punjab, Madhya Pradesh, Haryana, West Bengal, Kerala and
Maharashtra. ”[MSOffice45]
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prohibition of, or the imposition of the restrictions on, the storage of foodstuffs were also made
exerciseable by the State Government, subject to obtaining of prior concurrence of the Central
Government.
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DR. ALAKESH DAS (NABADWIP): Mr. Chairman, Sir, this Bill, which seeks to amend the Essential
Commodities Act, was referred to the Standing Committee and it has now come back to the House with
some suggestions from the Standing Committee. It had gone to the other House first and has now come to
this House.

The Essential Commodities Act was framed in 1955. In the last 51 years, the term ‘essential
commodities’ has remained in a generic term.[r47]No definition has been framed. Why is it essential?
How does it become essential? There is no framing of a definition at all. I think, there should be some
definition of "essential commodity’.

Secondly, when it was referred to the Standing Committee, I was in the realization that the
Government is thinking that our food security position has become very stable and that is why this
amendment is very necessary. | would like to give some statistics that would reveal as to whether our food
security is stable or not. It is unfortunate but it is true that the people are getting less food than they were
getting 30 years back.

In 1972-73, the average calorie taking of the people was 2,266. In 1999-2000, it has come down to
2,149. When we have parameters and when the people are taking less than 2,400 calorie, then, they should
be defined as "below the poverty line people’. If it is so, in India, 70 per cent of the people are BPL.

According to a recent report of the United Nations, it has been revealed that in world India leave
30 per cent of the people who are in continuous hunger. Our women are not getting food and that i1s why
they have become anemic. Seventy per cent women are in that condition. Same is the case with children.
Forty-seven per cent of the children in our country are undernourished and suffering from malnutrition.
About 48.5 per cent of our Indian citizens are below the standard weight. I am referring to this position so
that in this respect, we can examine this Bill.

We know that Jawaharlal Nehru, our first Prime Minister stated that black-marketeers should be
hanged at every lamppost. I do not know how many black-marketeers were hanged. But I can certainly
tell here that after this Bill is passed, there is every apprehension of price hike. There is every
apprehension of price hike and boosting the black-marketeers. It was enacted earlier in 1955. The motive
was to control, production, supply, distribution, trade and commerce in certain commodities in the interests
of the general public. I want to know as to why these interests are going far and far. It is a matter of
astonishment that in 1989, the number of essential commodities was 70; in 2006, it has gone down to only
15. It has been mentioned in the Explanatory Note of the Bill that it was for the sake of free movement of
agricultural produce, an umbrella legislation has been prescribed. I think that that cannot protect the
interests of the general public from the heavy rain of black-marketeers.

In 2002-03, the NDA Government has a formulation for deletion of 11 essential commodities from
the Essential Commodities List. Some remarks have come from the last speaker that we are speaking
something and we are doing something else. 3/<¥ T ik a&X $8,. We are not doing <X TV 3R qER
$9,. | am quoting some statistics that was there during the NDA Government. At that time, in the public
distribution system, in the ration shops, food grains price was hiked 80 times with the result in 2000,
people received 1.25 crore tonnes from the ration shops, which was two crore tonnes a decade back. (s
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The reason was that the people were unable to buy foodgrains from the ration shops as the price was hiked
80 times. This was the character of the NDA Government. We can only tell that we want universalisation
of the public distribution system. In the year 2004-05, Rs.25,800 crore was the subsidy in the public
distribution system. Some say that it is huge. But we can say that our country gives less subsidy compared
to other countries of the world, which is one per cent less of the GDP.

Another thing is that with liberalization of economy, opening up of market, encouragement of
privatization of agriculture marketing system, when this Bill is given effect to, the power has been given to
the Central Government only. That means, any time, the Government can add, modify or remove any
commodity from the list of essential commodities. | am opposing this. The Central Government should use
the discretion of adding or removing any commodity from the list of essential commodities in the interest
of general public, only in situations like war, natural calamity and when there is scarcity or non-availability
of that commodity which cannot be tackled through normal trade channels. That should also be done with
the consultation of the State Governments. I would emphasize on ‘consultation with the State
Governments’ so that without the concurrence of the State Governments, the Central Government cannot
delete or include essential commodities from the list. This is my opinion.

My specific suggestion is that smooth or free trade never reduces transaction cost of the producer or
of the consumer. Instead of intermediaries, the lion’s share of the prices of the produces will go to big
marketeers. Some foolproof mechanism may be devised to prevent stocking or from taking undue
advantage of artificial shortage; to declare a commodity as essential commodity, contingent upon the
request from the State Government, there should be a coordination between the State Governments and the
Central Government.

I specifically suggest that in page 2 of the Bill, in clause 2A (2), ‘consultation with the State
Government’ should be added. In clause 3, in the same page, words ‘for such period not exceeding six
months’ should be deleted; in the next clause again, words ‘extend such period beyond the said six
months’, should be deleted. In clause 4, after ‘The Central Government may exercise its powers’, the
words ‘the State Governments’ should be added. In the Schedule, after 7 (1i1), |

want to add (iv) coal including coke, cotton and woolen materials, paper including newsprint.

[ request the Government to consider these amendments before passing the Bill.

SHRI SURAVARAM SUDHAKAR REDDY (NALGONDA): Thank you. The Essential Commodities
(Amendment) Bill, 2006 is an important amendment that is being proposed for the Essential Commodities
Act of 1955.

While I agree that there is a necessity for this amendment, I would like to register my opinion on
the criticism that the amendment is an extension of the so-called license raj.

17.05 hrs. (Shri Devendra Prasad Yadav in the Chair)

A country like India with 107 crore population needs a powerful weapon like this Act, in their
hands so that the necessary foodgrains, edible oils and other essential commodities can be supplied at
reasonable prices to the vast population of this country. Free market concept really looks good. It is true
that sometimes competition in the market may reduce the prices but it depends on some important factors



like, the supply should be enough or at least more than the demand. Food grains, edible oil and many such
things would not be generally available more than the demand in our country.

Second thing is that the trade should be fair. Unfortunately, it is not fair in our country in the
present context. Several important essential goods are not being produced according to the demand and
necessity. It is true that India has become self-sufficient long back in food grains. In the recent periods
because of the lack of proper procurement and because of several other problems including the loss of crop
due to either drought, heavy rains, floods or other things, we are lagging behind the necessary stocks. This
makes the situation worse.

In fact, in the last few decades, I believe the land cultivation of the production of food grains is
getting reduced. Higher productivity in other fields is helping to some extent only. Edible oil production,
of course, has grown but still the prices are going up. Huge stocks of essential goods, forward trade,
creating artificial scarcity of some essential goods by traders syndicate is becoming normal in our country
in recent periods.

Hence, there is the necessity of this type of amendment of the Essential Commodities Act, which
will help the Government to curb this unhealthy trends from time to time. This amendment will give a
right to the Government to add a commodity to the Schedule or to remove a commodity from the Schedule
of the Essential Commodities. It will be in the Schedule for only six months. Now, there are certain other
things, like fertilizers, cement, etc. which are also to be taken care of by the Government. The cement
companies in the years 2004 and 2005 created an artificial scarcity in our country by reducing their
production capacity so that the prices will go high. Naturally, the Government should have a right to add
certain goods as essential goods and control the prices.

What [ would like to ask from the Government, while supporting amendment, with this type
of Act also why the prices of essential commodities are not coming down in our country. This Act is not
being properly utilized. The Government is not waking up in time. The prices of vegetable, dal, other
types of pulses, sugar, rice, atta, kerosene are higher and every month the prices are going up by five to ten
per cent and sometimes even 20 per cent. There is a very big difference of 100 to 150 points between the
Whole Sale Price Index and CPI. Inflation is growing. This is worrying the people in a very big way. Last
year’s Government’s procurement policy, particularly of wheat, was a grand fiasco. Government miserably
failed in this context. The Government’s wheat stocks in 2002 were 28 million and now it is only 2
million. It is a 90 per cent fall. Government is importing 3.5 million tonnes of wheat. I think only half of
it has come now. There is a big problem now. There is a difference between the Minimum Support Price
and the private traders’ price. Still the possibility of procurement is there. There is a possibility to increase
the price. Whatever the private traders are ready to offer, the Government should procure at that rate. As
if this is the Lakshmana Rekha, the Government is not ready to give even a single pie more than the MSP.
Several Indian traders are tying up with the international food grain traders. The affect of the international
prices is coming very much on our country also. This year, the failure of the crops in Australia, USA,
Canada, Argentina and Ukraine will have its affect on Indian wheat also. In these circumstances, I would
like to appeal to the Minister that urgent necessity is there to control the prices. Your Government is
becoming unpopular because of the increase in the prices of essential commodities including vegetables,
edible oils, food grains and everything. We propose that the inflation should be controlled. You strengthen
the Public Distribution System, raid the traders who are doing hoarding in a large scale and create an
atmosphere that the Government is going to take very serious measures against this. Then there should be
more procurement by paying more than what the MSP has suggested. You ban the forward trade of all the



essential commodities. With this amendment Act and also with these steps, it may be possible to reduce the
prices. By supplying large scale food grains through Public Distribution System, the prices can be
controlled and that is the most immediate necessity in our country.

MR. CHAIRMAN : Hon. Members, those of you who want to lay their written speeches on the Table of
the House, can do so. It will be treated as part of the proceedings.

PROF. M. RAMADASS (PONDICHERRY): Sir, I rise to support the Essential Commodities
(Amendment) Bill, 2006. In fact, I congratulate the hon. Minister of Agriculture for bringing this Bill
which in my opinion is timely and relevant. I congratulate the Minister for several reasons but I will
restrict to a few of my arguments. First thing is that this Bill tries to amend an Act whose purpose no
longer remains right now. This Bill was brought in 1955 when the conditions were different and when the
country was facing acute scarcity of food grains, many essential commodities and those commodities were
not available. They were not within the reach of the consumers. The Government had to assume the
responsibility of providing these commodities through control. Therefore, the Essential Commodities Act
was passed in 1955. But today what is the situation? Over the years, production of many commodities and
their supply conditions have eased out. Therefore, there is no need for controlling these commodities. We
have to release the forces of market in terms of demand and supply. Therefore, the Government thought
why to restrict and control the operation of these commodities and let the market forces decide based on
the demand and supply of these commodities.

As you know, after 1991, we have taken up the process of liberalization, privatization and
globalization. When the entire non-agriculture sector especially the industrial sector has been liberated
from the control raj and the restriction regime, then why to keep these commodities alone in the statute
book of the Essential Commodities Act[R49] ? Therefore, this rationale perhaps made the Government to
think and then delete a number of commodities. In the year 2004, the Government de-controlled or released
11 items from the list of essential commodities. In 2004, three more commodities were brought out of the
statute book. Today, through this Amendment Bill, the Government would retain control only on seven
commodities. Therefore, the first reason why I support this Bill is that it 1s relevant to day to the conditions
of privatization, to the conditions of market forces that are operating in the country.

The second reason why I support this Bill is that while on the one hand the Government is taking
away the commodities from the purview of the Act, on the other hand it is putting it in a Schedule. The
advantage of keeping it in a Schedule is that it would provide flexibility to the Government to add or delete
some commodities in keeping with the situation as prevailing in the market. If it remains in the Act, then
the Government every time would have to approach the Parliament and then bring an amendment to the
Act which is a time consuming process. Therefore, given the sensitiveness of the commodities and their
prices, it should be enough if the Government keeps them in the form of a Schedule.

I should appreciate the legislative competence and dexterity of the Minister for his attempt to shift
all these commodities from the Act to a Schedule. This will provide an opportunity for the Government to
initiate whatever steps that it wants to in this regard. However, whenever the Government has to include a
commodity, the Government will have to explain to the Parliament of this country. They cannot take any
decision on their own. The Government would have come before Parliament and explain the position. One
of the earlier speakers, my Marxist friend made a comment that the Government takes all the control in its
hands. It 1s not at all so. If the Government is going to explain to Parliament the reasons as to why they
propose to add or delete some commodities from the Schedule, then that would mean being accountable to



the people for a decision being taken. It would provide accountability to the people of this country on the
actions of the Government on these commodities. It would provide transparency and it would also provide
some kind of openness. There is not going to be any kind of secrecy about any addition or deletion of
commodities. That is why I support this Bill.

Sir, the third reason why I support this Bill is that the objectives of this Bill are many and varied.
The provisions of this Bill would help us to get a number of advantages. For example, it would help us to
achieve the objective of the liberalization policy; it would also protect the interest of both the producers
and the consumers by making them free from a large number of restrictions from which they are suffering
at present. For example, there are restrictions of registration; there are restrictions on storage movement of
agricultural products, there is licensing of dealers; there 1s a limit on stocks control and movement. All
these things, in a sense, tend to jeopardize the free market forces in the country. By removing all these, it

would protect the interest of both the producers and the consumers.

Sir, the fourth objective that would be achieved is that with the removal of discriminatory
restrictions on trade and commerce, agri exports and agro processing industries which have enormous
potential for employment and income generation and also would find a boost resulting in more purchasing
power of the people. Removal of restrictions will also help us to create a kind of common Indian market
for agriculture which is the need of the hour today. For the last ten years we have been working for a
common market for agricultural products. In the absence of a common market for agricultural products the
market forces are not able to operate and hence we have to accept the provisions of this Bill.

But at the same time I would like to caution the Government that the provisions of this Bill should
be used sparingly and judiciously taking into account the needs of the society. The Government will have
to add to the storage facilities more than what is available now. It is because lack of storage facilities is one
of the reasons why there is a shooting up of prices. The Government would also have to build
infrastructural facilities like godown centres, quality certification system, cold chain and direct markets.
Clearing requires a more efficient markets to send the right kind of signals.

Lastly I would like to remind the hon. Minister that I have a feeling if this Bill would still have the
dual characteristics that are found in various other Bills. For example, in case of foodstuff, there is the
Food Safety and Standards Bill, 2005 which has been passed by the Parliament. As far as the objective of
the foodstuff is concerned that would be taken care of by the provisions of this Bill. Then in regard to
Petroleum products we have the Petroleum and Natural Gas Regulatory Authority Bill which would
perform similar functions that are supposed to be performed by this Bill. (rso)

There is the National Jute Board Bill, 2006 which will take care of raw jute and textiles. Therefore,
what is still more lacking is a little more coordination between both these commodities and we hope that
this Amendment Bill would create conditions congenial for stabilization of prices and protection of
interests of both the consumers and the producers in the country.

I congratulate the Minister and I welcome this Amending Bill.
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SHRI NAVEEN JINDAL (KURUKSHETRA): Hon'ble Speaker Sir, I thank you for giving me an
opportunity to speak on the Essential Commodities (Amendment) Bill, 2006 moved by Shri Sharad Pawar.
I rise to support the Bill wholeheartedly.

The parent Bill was passed as far back as 1955. Since then more than 50 years have passed and
much has changed during this period on the economic front as a result of the policy initiatives taken by
various governments from time to time. Mid 50s was the time when for most of the commodities the



demand was higher than the production. This resulted in a situation where people had to face shortages of
several commodities. This also led to unpleasant practices like hoarding and profiteering by unscrupulous
traders. That is the reason why the then government had to bring the Essential Commodities Act in order to
control production, supply and distribution of these commodities. This was done to help the people to
procure the commodities at reasonable rates.

As I said earlier the picture has undergone a great change since 1955. We have now entered an era
of economic liberalization and globalization. Many of the commodities which at that time used to be in
short supply are now available in plenty. Moreover, the demand and supply position has improved
tremendously and people can get most of these commodities throughout the country without any hassles. In
view of this State controls have become somewhat outdated and unnecessary.

The present Bill has been brought under these changed circumstances. The need to relax various
controls was felt for a long time in connection with agricultural products and their interstate movement.
Sir, I remember the time when people were not allowed to carry wheat and rice etc. from one State to
another but the traders indulged in clandestine trade in these products and moved various agricultural
products from the surplus States to the deficit States. In order to address the relaxation of controls on
Agricultural products, a conference of the

*The speech was laid on the Table.

Chief Ministers was held in May 2001. In that conference it was decided to constitute a Standing
Committee consisting of a number of Central Ministers in charge of Agriculture, Commerce and Industry,
Finance, Consumer Affairs, Food and Public Distribution, Rural Development etc. The Standing
Committee also included the Deputy Chairman of the Planning Commission and Chief Ministers of a
number of States in order to review the list of essential commodities and control orders to ensure free
movement of agricultural produce. This committee recommended to remove all the restrictions on the
movement of agricultural commodities but desired that the Essential Commodities Act 1955 may continue
till such time when controls and restrictions were possible to be totally eliminated.

Based on the recommendations of this Committee the present Government has introduced the Bill to
relax controls on a number of commodities.

As a result of amendment in the Bill, commodities like coal, component parts and accessories of
automobiles, cotton and woolen textiles, iron and steel including manufactured products of iron and steel,
paper including newsprint, raw cotton etc will be omitted from the list of Essential Commodities.

However, a new section 2A (1) is being inserted in the Bill which lays down that drugs, fertilizers,
food stuffs including edible oil seeds and oils, petroleum and petroleum products, seeds of cattle fodder etc
shall remain as essential commodities for the purposes of this Act. Sir I agree with the Hon'ble Minister
that these commodities should remain in the Essential Commodities list so that the Government can
exercise appropriate control over their production, supply and distribution. The reason is that these
commodities are very often adulterated thereby posing severe danger to the health of the people. Take just
one example of drugs and foodstuffs. Very often we read in the newspapers how they are adulterated and
spurious brands are sold to innocent people. It is therefore highly essential that such commodities which
are of common use by the people should remain within the ambit of this Bill.



Sir, with these words I support the Bill and thank you for the time you have given to me and this
august house for its attention.
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... (cTaur)
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... (cTger)
[T #eIed: ey et & dea ifed € €1 Shri P.C. Thomas will speak now.
... (Interruptions)
MR. CHAIRMAN: Nothing will go on record except the speech of Shri P.C. Thomas.

(Interruptions) ... *

* Not recorded

SHRI P.C. THOMAS (MUVATTUPUZHA): Mr. Chairman, Sir, I support this Bill which is intended for
further strengthening the Essential Commodities Act by way of giving more powers to the Government to
include essential commodities into the Schedule or delete some of them from it.

Sir, a lot of discussion has taken place in this House about the way in which the price rise is directly
affecting the people due to lack of proper distribution of essential commodities. I am not going into the
details of those things now because of the paucity of time. I would just directly mention only one or two
aspects here.

Sir, LPG is something for which we all had the coupon system earlier. But of late, it was not felt
necessary because it was abundantly available. Now, it has become very difficult to get LPG in some States
like Kerala where it is not at all available because some of the distributors are indulging in hoarding it or
they are distributing it to others who are not directly entitled to get it or it is not available due to lack of
proper distribution and this is affecting the common people to a great extent. I think in many other States
also this affects the common people very much.

Secondly, I would like to mention one or two aspects regarding my State where the use of Essential
Commodities Act is very much needed because Kerala is a consumer State and where the statutory
rationing is in vogue. Therefore, allocation of food grains becomes very important for a State like Kerala.
When the Essential Commodities Act is being strengthened, I would urge upon the Government to look
into the matter as to how the BPL families are defined in some States. In Kerala the position is that all the
food grains have to come from other States. There is almost 85 per cent deficit and therefore the reduction
in the allocation of food grains affects the people very much. For example, allocation of wheat to Kerala
has been substantially reduced and the allocation from June, 2006 to March, 2007 has come down from
about 46,000 metric tonnes to about 19,000 metric tonnes. So, this matter needs to be looked into by the
hon. Minister. The Government of Kerala has been representing to the Central Government about this for
quite long and Members of Parliament from Kerala also have been representing to the Central Government.

Then, kerosene is used by fishermen in a large way in many States. We have a long coast line which
is a big treasure. But the fishermen are now finding it difficult to get kerosene. They are using kerosene in
their fishing boat engines and kerosene distribution is now very seriously affected. The allocation of
kerosene to Kerala has been substantially reduced now.



Lastly, I would like to submit that when the Essential Commodities Act is being strengthened, it is
important to look at the way in which all the essential commodities are made available for distribution.
Though the distribution is directly done by State Governments, the essential commodities have to come
from the Central Pool. For example, sometimes the availability of food grains in the Food Corporation of
India is ‘zero’ and that affects further allocation because the allocation is done on the basis of past offtake.

[ would like to conclude now due to paucity of time, but I urge upon the hon. Minister to look into
these matters and take appropriate decisions.

st G FHTHR 9 (RIOMYR) @ qoTOfa off, & offd |ed # 3-4 A a1 e | aoidhd foRl aRE 9 "ES 96 @l ©
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SHRI S. MALLIKARJUNIAH (TUMKUR): I welcome the Amendment Bill. Although the Bill was
passed by the Parliament a few years ago yet it needs some amendment. The prices fixed by the fair price
shops are very low, and the poor people should be supplied grains free of cost. There are two types of
prices, in the fair price shops namely (1) Rs.3/- per kg & (i1) Rs.6/- per kg for very poor people. They
should be supplied food grains at a very nominal price instead of supplying them free of cost.

The essential commodities like dal and oil are sold at higher rate. The quantity of rice and dal per
ration card should be increased to a certain level and should be supplied at a very low price cost.



At least one person should be given work and nobody should be allowed to die without food and
water. Further, he should be given the opportunity to work and lead a comfortable life in this poor county.

I wish everybody should lead a happy life in this poor country. Kerosene oil, food grains and
sugar are not supplied by all the fair price shops in the country. The Government should see to it that all the
fair price shops supply these commodities without fail.

*The speech was laid on the Table.
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T VAR SRS # W @l awddr off i Y@ a1 WR W a8 uRRAfT <o # 9@ 21 Coal including
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gaTafd oft, e AT Ao F g8l aara fhar £ g9 wme otk deficad @ W @it eavaddr 82 § Sw
FATT A8l g b e 3R duiicad &1 oo 781 83Nl &, dieh WIS 3% Hed U9 Wls A% duilcded bl g[S [Hdl
T | 39 TS 3% & dhed Bisk ¢l s 3% & ST @1 399 WieR fhar T 2|

TRIGd, |eT H g |aTd YBT T {6 39 welargoR &1 o smawadal =7 Fertilizer is retained because
of the price notified and controlled by the Government, and it involves huge subsidy to meet the gaps
between actual production, import price and control price. It is pertinent that Fertilizer Control Order,
1957 had been issued under the Essential Commodities Act.

39 WHY BLTlTgoR Bl IUelEld Bl THl R <« # | TS Y8 Walel W H By R IOl T & | 89 a8 M W
TR 3R g d. BT 3 BR @ &l 37D IAGT F S BT g E IABT BRI SO B IR R B ot T F D
SMeEft | 59 o & 9ga oreo! anl g3 1 9gd 9 A W WS iU Y gon AR a8 T WR g SR Fuetic i @ & 2l
U w9 H I1e @E @9 R el Ugdi, A1 HHI g_1 AR il IdIed W BN | SAIAY BTSSR Pl §AH ATH B Dl o
EROE I

17.57 hrs. (Mr. Dy. Speaker in the Chair)

Iy WRIGY, O AW IOE TS fF S STz B oRiwd SHISES H W@ P T MaeISdhar gl
Raw jute and jute textiles are retained for the mandatory use of the jute bag and price fixation to protect
jute workers and jute growers. @3 WA ¥ 39 99 ¥ UF fATS M @ ® F ST T B dvRkE 79 w9 ER
FH AR I A F I UH Fea@q0 HHA ¢ AR IqD TR AT S & RAM &1 ITH R&l A S B o
IfE Je 9 BT HYRM 7 {5 g, a1 ST ASN-AS @ FERT QW B WA T Gl 71 gaferg @R A D A1 9,
I SE TN H & U IR B Wl M BT HURME caicisal MR & AT W q18 37X [ha1 7141 ¢ 3R 3T 30 $dy
AT B, AT WA BHISES Uae | WBR BT B a9l gl

Now, I come to seed of the food crop. This item is retained for licensing of the dealers, for the
regulation of the quality seed and to ensure equitable distribution. The Minister of Agriculture is regularly
monitoring with the State Government to ensure the availability of seed to the farmers at the time of
sowing.

S T AT ARBRI Pl A TR PO (A PR BT ARDR T8l AT S, 9 qb fharl HI q8a el o
ST Ahdl B D R IHA D BT B IA9U ARDRI D & A A B FbA| 3T 30 U I @M AT 8

Hank yarn, the wholly made from cotton, has been retained to facilitate the supply of hank yarn to the




handloom sector. 31T <% # gecfd HareX H D B dlell G861 @A © 3R I8 gd A fod w feq ik gaen
T ST RET

Sir, I think, you have to extend the time of the House.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF INFORMATION AND
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): Mr. Deputy-Speaker, Sir, I request that the
time of the House may kindly be extended till the reply is over.

MR. DEPUTY-SPEAKER: Is it the pleasure of the House to extend the time till the reply of the Minister
and this item is over?

SEVERAL HON. MEMBERS: Yes, Sir.
MR. DEPUTY-SPEAKER: The time of the House is extended till this item is over.

Mr. Minister, you can continue your speech.

#ft IRT AR : R R TS AFR H S B Al 98d A HRIR 2l I O TSR ¥ Jd I8 S & oy
PV HeH IO DI AALIBAT | TS i I Fed & S FR T B & AR R HIRM &l 3 A $Y qd
oW & foy Ro/d Raw &1 &M BF1 AR s

18.00 hrs.

CRICIgel BT gRI $UGT dearl a4l gvsed daex d fhar W1 =gyl g8 F8l &l a1 ofrdl @il &l &M Tel
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the State, ultimately the decision will be taken.
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SHRI PRABODH PANDA (MIDNAPORE): Sir, I must thank the hon. Minister that he has replied to most
of the questions which were raised by the hon. Members, but one question is left out and that is about the
provision that the commodity has to be notified for a short period not exceeding six months. Why is it ‘six

months’? The period of notification is mentioned as only for six months. Why should such limitation not
be deleted?

SHRI SURESH PRABHAKAR PRABHU (RAJAPUR): Sir, in fact, this is a correct provision because if
you want to exceed it beyond six months, the shortage of essential commodity will be there permanently,
and if you have got to believe that, then there will be a problem. We must believe that the shortage of
essential commodities is temporary and that is why, temporary measures are required. If we think that there
is a permanent shortage and that can be solved by a measure like this, then we are actually partially
addressing the problem. Therefore, I think, this should be there.

Then, I come to the second point which I had raised. I hope, the Minister will respond. If you are
extending it beyond six months, then you must take the House into confidence because actually you cannot
abrogate the power of the Legislature to legislate, without getting Legislature’s sanction.

SHRI SHARAD PAWAR: Here, the reply has been given by Shri Suresh Prabhu only. If the situation is
such and there is a shortage and if the loot of the common people is there, then there is no choice for the



Government but to include a particular item. This is obligatory on the part of the Government to give
explanation as to why we are including this.

Secondly, we have kept this period of six months. If the situation does not change and if the
situation so requires, there is power also with the Government to extend this period. So, I do not think that
there will be any problem. Simultaneously, it is our desire to see that it should not be the permanent
situation. Today or tomorrow, we have to resolve that issue, we have to become self-sufficient, if possible,
and we want to remove this type of provisions where unnecessarily too much powers have been given to
some local level officials as sometimes, it gets misused also.

Regarding the second issue which has been raised by Shri Prabhu regarding why the
Parliament’s sanction is not necessary, I would say that when the question comes of including or excluding
any item, the important thing is the State Government. Ultimately, the State Government is directly dealing
the Public Distribution System. That agency or that authority is directly handling this type of issues with
masses. That is why, consultation with the State Government has been included. Originally, the provision
was not there, but this amendment came from the Opposition side and it was accepted by the Government.
We do not want to take unilateral powers with the Government of India. We want to take powers after prior
consultation with the State Government. It is an obligation on the Government of India to give explanation
as to why we are doing this. If I have to go to the Parliament every time and if there is a crisis, then it will
be difficult to go to the Parliament every time. Therefore, whatever provision is there, that is enough. ...

(Interruptions)

SHRI SURESH PRABHAKAR PRABHU : I am not saying this, but you must inform the Parliament as
soon as it is done. [ am only saying that you should inform the Parliament about it.

MR. DEPUTY-SPEAKER: The question is :

“That the Bill further to amend the Essential Commodities Act, 1955, as passed by Rajya
Sabha, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House shall now take up clause by clause consideration of the Bill.
The question is:
“That clauses 2 to 6 stand part of the Bill.”
The motion was adopted.
Clauses 2 to 6 were added to the Bill.
The Schedule, Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI SHARAD PAWAR : I beg to move :

“That the Bill be passed.”



MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the 29th November, 2006 at 11
a.m.

18.21 hrs.

The Lok Sabha then adjourned till Eleven of the Clock

on Wednesday, November 29, 2006 / Agrahayana 8, 1928 (Saka).
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